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Sr. 
No. 

Regulation Existing Regulations Proposed Amendment Comments 

1 2(A)  Applications for grant of 
Connectivity made by 
applicants covered under sub-
clauses (aa), (cc), (e), (f), (g) and 
(h) of Clause (1)(b)(i) of 
Regulation 2 shall be processed 
in two stages: 
(a) Stage-I Connectivity 
(b) Stage-II Connectivity 

Adani Group, through Adani Renewable Energy Park 
Limited and Rajasthan Renewable Energy Corporation 
(RREC), Government of Rajasthan, formed a Joint Venture 
Company, Adani Renewable Energy Park Rajasthan Limited 
(AREPRL) for development of Solar Power Parks in the 
State of Rajasthan. AREPRL, being a Solar Power Park 
Developer and grantee of Stage-I Connectivity for 500 MW 
Solar Power Park.  
 
For Stage-II connectivity, AREPRL being a Solar Power 
Park Developer is not covered under the Clause 9.2.1 of 
the Detailed Procedure. 
 
As far as Clause 9.2.2 is concerned, even though, AREPRL, 
having lease rights/land use rights for 50% of the total 
land required for the 500 MW Solar Power Park and 
released 10% funds towards Solar Power Park 
infrastructure project execution supported by Auditor’s 
certificate regarding release of such funds through equity, 
is not eligible for Stage-II connectivity.   
 
As the said clause as well as CTU specifically insisting for 
release of at least 10% funds towards generation project 
execution, which AREPRL being a Solar Power Park 
developer cannot fulfil the said condition.  
 
Considering the same, AREPRL request the Hon’ble 
Commission for make suitable amendment by exempting 
solar power park developers from Stage-1 and Stage-II 
procedure in Proposed Regulations or may amend the 
Detailed Procedure to make a Solar Power Park Developer 
eligible for applying Stage–II connectivity:  

2 2(B)  Grant of Stage-I and Stage-II 
Connectivity shall be as per the 
Detailed Procedure issued from 
time to time. 
Provided that the Detailed 
Procedure for grant of 
Connectivity to Projects based 
on Renewable Sources to inter-
State transmission system 
issued vide order dated 
15.5.2018 in File No. L-
1/(3)/2009-CERC shall be 
deemed to have been issued 
under these Regulations. 
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Proposed amendment in 9.2.2 (ii) of Detailed Procedure 
as under: 
 
“(ii) Achievement of financial closure, (with copy of 
sanction letter) or  
Release of at least 10% funds towards generation/Solar 
Power Park project execution supported by Auditors 
certificate regarding release of such funds through 
equity.” 
 

4 27(2)(D) Detailed Procedure: 
 
(d) Aspects such as 
payment security 
mechanism and bank 
guarantee during the 
period of construction 
and operation:  
 
Provided that the bank 
guarantee during 
construction phase 
shall not exceed Rs. 5 
lakh per MW of the 
total power to be 
transmitted by that 
applicant through inter-
State Transmission 
system.  

 AGEL Submits that Since the Project Developers are  
developing wind projects, decided to exercise option to 
implement the bays associated with their dedicated lines 
at the ISTS sub-station by themselves and approached 
PGCIL for consultancy service. While signing of the Bay 
Implementation Agreement, PGCIL put a condition of 
furnishing additional Bank Guarantees of amount 
equivalent to Bay cost which is being borne by the 
Developers. Such additional BGs are over and above 
Construction BGs 
 
In this regards, AGEL submits that such duplicate or 
unnecessary BGs, are just making ultimate power costly 
and reduce the return of the project developers.  
 
Therefore, AGEL requests the Hon’ble Commission to 
intervene in the matter and to remove such unnecessary 
required BGs being levied by PGCIL, when Connection BG, 
as per the Detailed procedure, is already being paid by the 
Developers. 
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